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‘At the time of hearing the application for admission
hearing a preliminary objection has meen tgken on behglf of the
respondents regarding the maintainability of this application on

the point QFQiéyitatien-as well as in viey of the fact that tha

petitioner Soogt g declatory dacree in OA 111 of 94 in the Second

Court of Munsiff at Midnapore by judghent dated 20,9.35 yherewy

At was declared ex-parte that the petitiones hgd right af and entie
‘tlement to a8t an apprepriate appeointment ;; the office of the
defenders if.e, the respondents if he ggv}aund to have worked for

. : .
over 120 days as a Casugal woerker, and the respondents were restrain

from refusing the petitioner from siving such aﬁpmintment. fhat ther

decrees of the Civil Court has not keean set aside by any superior

Court and this Triwsungl has no jurisdiction to sit>on an appeal on
the aforesafid judement But the fact is that the petitioner has asp-
reached the Tribunal fer the sglf-same relisf although he hgs qot

the decree from the Civil Court. Under the circumstaneas we find ne
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